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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
o-A _No:350/90 199
T.A. No. o g .
DATE OF DECISION_29.5.90
Jolly Paul C . Applicant (s)

M/s P Jacob Vapghesa &  Advocate for the Applicant (s)

Benny Thomas

Versus

Union Respondent (s)

Secretary to thausdvt. ' :
Deptt. of Communication, New Delhi . /
. & another. . ___Advocate for the Respondent (s)
V’NF'V Ko shnakumar, ACGSC .

CORAM :

The Hon’ble Mr. My Priolkar, Administrative Member

* The Hon'ble Mr. N Dharmadan, Judicial. Member

S

PoNn=.

‘Whether Reporters ot local papers may be allowed to see the Judgement?
‘To be referred to the Reporter or not?

%,

Whether their Lordships wish to see the fair copy of the Judgemént 0

To be circulated to all Ben_ches of the Tribunal ? Ro

JUDGEMENT

Shri N Dharmadan, Judicial Member. o ‘

| The applicant in ‘this case app;oacﬁgd this Tribunal
for a declarat?on that he is en£itled to b8 considered for
selection and appﬁintment as Jqéior Telecom Officer on
the basis of tﬁe mérks.obtainad By him in Part-III B.Sc.
Degree Examination. |
2 " The application' has been admitted and we have
alsq bassed an interim ordef directing the respondents
to cohsider thé applicant also prqvisionally.For the

" aforesaid post.
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3 To-day when the case is taken up for hearing
the learned counsel appearing on behalfvof the

respondents submitted that further steps for

selection will be held on 9.7.90 and the applicant's

‘claih for selection uould also be considered. The
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petitioner's counse;ksatisfied with the aforesaid
statement.,
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4 Accordingly, we disposs of this applxcatloq“

and there_uill be no order as to costs.

5. Copy of this order may be handed over to the

‘coums el on either side.
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(N Dharmadan) (NY prialkar)

Judicial Member- .. Administrative Member

29.6.90



